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O R D E R 

 
06.09.2019  Having heard the learned Counsel for the parties, we are of 

the opinion that the Successful Resolution Applicant (Promotor) and the 

Appellant, may settle the claim amicable within two weeks before addressing the 

case on merit.  

 Post the case ‘For Orders’ on 16th October, 2019.  

 
 In the meantime, the parties may file terms of settlement, if reached, and 

on failure, short Written Submission, not more than three pages by 14th October, 

2019. The appeal may be disposed of on the next date.  

      

   [Justice S.J. Mukhopadhaya] 
Chairperson 
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    Member (Judicial) 
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Member(Technical) 
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